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Hon,.D.S.Misra, A.Ma.,
Hon.G.2 .Shama, J.Me,

Heard,
Admit.

Issue notice to the respondents to file reply
Rejoinder may be filed within fifteen
days thereafter before the registry who will fix

within amonth,.

the date of final hearing after the couhter and
Rejcinder are exchanged.
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on behalf of Opp. Parties and requests —%+ Leen "w“*d/ el Hlo
for and is allowed 2 weeks time to file %(':’ ’ . .
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counter reply. The applicant may file
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rejoinder, if any, within 2 weeks - ﬁf}
thereafter. List this case for final 3;

hearing on 17-7-89, /j
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Hon' Mr, Justice K, Nath, V.C.
Hon' Mr, D.S. Misra, A.M.

Shri Anil Srivastava makes appearance M’Zeé

o
A.M. V.C. ﬁ/‘ M :
(sns) Ne & L Bo Y‘:M,-
o »iu;r,\_r ) (‘\ZL'. J S an X .
7.9 81 o vl | Y
) b }
| , Lg. &




B ©h e 924 }ggé L)
Lok ‘ A
—

':Z‘EES Hew (Toqﬁcp . /Vaﬁ, v.C, . z—

Comsel forde epplad fte .
7 bimcler %Vz W %

st for ol hesctug, o 1o}

e i
b V.C e+
S r H .
W- Lo . M. P Habid Motamad. AN, s
/04 fo . How . 7. 7. P SAhaA e 7. g/(f

o te Ao o betn L
fm Case Lo oy L5, Jl-4 o,

ht)

1. 2-4-%97 - f- L /Zﬂ@ﬂV/MWaM y»)
— Yoo TV Karorm T -
Tho lenrned G fox T afpfflived -
Yol £ et amerdren” & O ol
by iy APkl . fef L prane £

/}t[%%a—yfbé‘y/ Ztﬂ/'%f‘;} A ot & A’M// pes{ 1 ¥o
b iropad B T acte] pppoi Sertsy

fW'L ‘/‘f}” /y( %ﬁ{ﬂ% “r / §/7 /4
Qo /)j — O v
=N

NZ8

v ""‘;‘}’L (7’1/}? s

big e

Pl L Fr#- COon

¥ 2P ' e e
\ N

SRARISIIVINYS 7 /O ST R A o5 8

&
S We SHELp B se 1o a %



A>Y /gg@

Y
4
1) e R 4
No S;ffb‘ﬁ ﬂc’(f?v 4o 2872 ey ’ ‘//2:
Q&&\onl - <y (?
B—— Mm&}&% O we - A\
273 -4 | |
A\T C.f’\u\% Ay, o 3 ¢y
>i.4.5, \ R &
Yo ?’w')u?)» édavag 14.85)
Meoq). &
Coda o
V@M@' Bl e vy o
4
20
@ \-
M IS, He
7 e akllicet-
ko (,;;c,ij»'&tu'f
o daren ¥ 4
also e fice . Vo
ywed to EPNoL .
4 ot o
iR
S e seecy
-h-9%). ' NURE 5—7
q ﬂ,\? P«K.\CA%YW\O_ —_— Cd\aw\o&\ (f,r '/‘/\\ A 9\;\(@,:?\ L
PRLANR aflais & edds [P0 )
Hea 'Q& o \RCc:}\%o\—\ 1\% bxua\—\ Yele J\ e |
’D%v\(& Y;:{"k‘ CZ\K\%\ {N’ —H\‘L Y&OI)Q\&A?:}') V;a_‘j,;: u:;f\o-
G\O{ébv\v\'\{; !S:T N\Cg +31~LZT’ +1\K Camsa_ “'\ﬂ:u..‘ l;{
1 (f" “"‘“‘*"\‘G o 'S/r)%_f
AL A o
. jr It
(K(’AM)’\A\ KM&AW >



CENTRAL ADMINISTRATIVE TRIBUNAL g5

LUCKNOW BENCH

O.4. No. 229 of 1988(L)

Harish Chandra Srivastava
(2) Ram Narain Pandey _
(3) Keshav Prasad Pandey applicants.

versus

1. Union of India through the General Manager,
N.Rly., Baroda House, New Delhi,

2. Divisional Railway Manager,Northern

Railway, Hazratganj, Lucknow,

3. Sr., Divisional Electrical Engineer,
Northern Railway, Hazratganj, Lucknow,

4. Railway Board Northern Railways, rhrough
"its Chairman, Raroda House, New Delhi.

Respondents.

Hon., Mr. S.N. Prasad, Member Judicigl

The applicants have approached this Tribunal
under section 19 of the Administrative Tribunals AcCt,
1985 with the prayer that a suitable directiOn\Pe

issued to the respondents to consider and pass orxder
with regard to review and restructuring of pay seale
of the applicants on the post of Electrician in the
pay scale of s 380-560 similar to those grade 'C' and
grade 'D' staff as they have reviewed ang restructured
the pay scale of the employees, ‘as detailed in pars

6(K) of the application.

2, Briefly stated, the case of the applicants,

interalia, is that the applicant No. 1 is working
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7

5
7
as BElectrician in the pay scale of ks 380-560
(013 scale) corresponding to revised scale of R 1400-
2300; and the applicant No. 2 has been working as
Electrician with effect from 1.7.78 in the same scale;

and the applicant No. 3 has been working as Electrician
with effect from 6.12.69 in the same scale. Their
grievance is that the Railway Board, in different
orders for restructuring the scale of grade 'C*' and

grade 'D' posts by reviewing and restructuring the
same and also by fixing proportionate poOsts under
the said scheme, as detailed in para K of the application,

have given benefits to the employeés concerned, but
they (applicants) are still deprived of the benefits
of reviewing and restructuring as per letter No. P.C.

III/84/UPG/9 dated 16.11.84 of RailWay Board and other

letters and orders (vide Annexures 1 to 5).

3. A perusal of paras 6 to 11 of the Counter
Affidavit filed on behalf of respondents transpires

that almost all the allegations of the applicants

as mentioned in paras 6(8) to(K).(L), (M), (M), (O},

(@) and (R) have alm>st NOt be controverted; and the main
contention of the respondents for not giving the
benefits of the aforesaid reviewing and restzucturing/
has been attributedt o the grant of special pay at the
rate of & 35/- to them,( to the‘Electriains) as per
Railway Board's letter No..P.C. I11/79/Jan/DC/5 dated

~
1.6.84, besides other ancillfary reasons,

4, I have heard the legrned counsel for the
parties.
5. It is noteworthy that a careful perusal of
/;
(' g ‘/\:/"Z'&_,a
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the relief clause of the application of the applicant

reveals that no specific date has been mentioned

by the applicants as to from which date they are

claiming the benefit of the aforesaid reviewing/

restructuring. It is also in the fitness of the -

things to remark that representation of the applicants,

purporting to have been given t> the D.R.M., Northern
Railway, Lucknow and to the Senior Divisional
Electrical Engineer, Northern Railway, Lucknow;

but accordigg to the contention of the respondents,
as set out in para 12 of the Counter Affidavit, no
such representations of the applicants were ever
received by the office of the respondents. It is

also significant to point out in this context that

a perusalof Anmnexure 7 to the application reveals

that the matter of the applicants was also represented
through the Divisional Secretary of Northern Railway
Men's Union, Charbagh, Lucknow on 9.11.87 to the
General Manager (Elec), Northern Railway Headquarters'
Office, Baroda House, New Delhi; but no reply
whatsoever, has been given by the respondents in
regard to the aforesaid representation of the applicant

(Annexure 6) which is dated 12.3.88.

6. Thus., in this view of the matter and having
considered all the aspects of the matter and circumstance:

of the €ase, 1 find it expedient that the respondents
be directed to decide the representation of the

applicants (Annexure-6 to the application ) from proper
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perspective by speaking order, considering all the

view.points and keeping in view all the relevant

and extant rules and regulations and orders of the
authorities concerned on the point of reviewing/
restructuring, within a period of 5 months from the
date of the receipt of the copy of this order and

I order accordingly.

7. For decision of the representation of the
applicants as referred to above within the stipulated

time of 5 months, the learned counsel for the applicant

is directed to furnish a fresh copy of the aforesaid

representation alongwith certified copy of this -
order within 15 days from the date of receipt of
copy of this order, Copy of this order be given to

the learned counsel for the parties as per rules.,

8, . . The application of the applicant is

diéposed of as above with no ogder as to costs.

s

g . ~

o

Member Judicial —

(7/ 92

Lucknow Dateds 17.1.92.



Fled Feday~
. ;SJVL’;

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 42—
CIRCUIT BENCH : LUCKNOWe ‘ G

Application Under Section 19 of the administratives
Tribunal act, 1985

W

HARISH CHANDRA SRIVASTAVA & OTHERS 4eeees APPLICANTS

VERSUS
UNION OF INDIA & OTHERS eeceee RESPONDENTS,
I N D E X
gé: Parti.culars ng.e '
l. Application 1 10
> A
2. fuer wo L A~ 24 -11-8Y I —/5
. ; , V. 8Y
30 Asee we I A7
4 /Lu Wwo E A 9. . 8V 2/
Vv — . 5.y T T I S
54 Aﬁﬁ wo Lr vl /
Age WO Vv L~ /3-8 26
6°i -
4 o 17
v A= 12388
7. /LQQ o
8. M v ,L_LL 'ﬂ, 3, //.é\) I
Vot alal nan~s . | e

N

~( MoPo SHARMA )
* ADVOCATE
Y  COUNSEL FOR THE APPLICANTS.




- o
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH ¢ LUCKNOW.

Application Under Section 19 of the aAdministratives
Tribunal Act, 1985,

2K |nolt)

HARISH CHANDRA SRIVASTAVA & OTHERS eeceee APPLICANTS
VERSUS

UNION OF INDIA & OTHERS essses RESPONDENTS,

DETAILS OF APPLICATION

1. Particulars of the applicant

(i) Name of the applicant : Harish Chandra Srivastava

- Dt SR d

e

(ii) Name of Father/Husband: Late Kunwar Bahadur Singh

(iii) Designation and office: Electrician,
in which employed Office of the Sr.
Electrical Foreman,
Trainikmg Lighting,
Northern Railway,
Charbagh, Lucknowe

(iv) Office address Office of the Sr.
Electrical Foreman,
i  Train Lighting,

Northern Railway,

p\.?&b Charbagh, Lucknow.,
QG\%*X WMW Address for service : E-1169, Rajajipuram,
‘30]3\&' M _"' of all notices Lucknows
baw sorstd MW '
kk*‘ﬁ'
o\ W (T k“f"sﬁ (i) Name of the applicant : Ram Narain Pandey

W‘N?‘%' (ii) Name of Father/Husband: Shri Jagdeo Pandey
31y

(iii) Designation and office: Electrician, Office of
_ in which employed the Sr.Electrical
Foreman, Train Lighting,
Northern Railway,
Charbagh, Lucknows

Office of the Sr.
Electrical Foreman,

Train Lighting,’
})/‘7/(/’/‘ L“L) Northern Railway

44//u7 /) /ﬂ( \ oé Charbagh, Lucknow,
: } \jﬂ%/{f/m e (S eeenZenen

(ivd Office address

-

[ 1]




(v) Address for service

of all notices

(i)
(ii)

Name of the applicant :
Name of Father/Husband:

(ii1) Designation and offices
. in which employed

&

c-32/7, Paper Mill
Colony, Nishatganj,
Lucknowe. '

Keshav Prasad Pandey

_—

Lat € ReN¢ ?andey

Electrician, Office of
the Sr.Electrical

=

ﬁ?ﬁknu({htgggj“
s At

\

Foreman, Train Lighting,
Northern Railway,
Charbagh, Lucknow,.

(iv) Office address Office of the Sr.

: Electrical Foreman,
Train Lighting,
Northern Railway,

Charbagh, Lucknows.
2,_Particulars of the respondent: |

(i) Name and/or designa-

1, Union of India,
- tion of the respondent

‘Through the General
Mamager, NeRlye,
Baroda House,

New Delhi.

(13

(ii) Office address of the
respondent

(iii) Address for service of
- all notices

At et A St Nis? NP N Nl P St S N WP Nt Nt

2. Divisional Railway
Manager, Northern
Railway, Hazratganj,

Lucknows.

3. Sr.Divisional
Electrical Engineer,
Northern Railway,

_C;hi¥;3¢9511 Hazratganj, Lucknow,

- Fe Lo Ray
Aorly 2
N -
3. Particulars of the order agginst 7—QEE?XJQﬂ4fMNjé
which application is made s Al ot
""%qu %
The present application is filed for a
suitable direction to the Respondents to allow

the benefit of re-structuring in Scale of paye.

4. Jurisdiction of the Tribunal :

The applicant declares that the subject
matter of this application for which he wants
redressal is within the jurisdiction of the Tribunal.

Sﬂ Limitation s

The applicant further declares that the
application is within the limitation prescribed in

Section 21 of the Administrative Tribuﬁzil?gt,,1985ﬁ
R \o G s Yoy ; - - ] .
M\";\Ac,&;vuﬂg_ vw(“’*t- M (?{(‘{1)‘ /117’ '___‘.‘000301000
- AWa PAE --,A,VW’L - .

F RPN . e
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6, Facts of the case

The facts of the case are given belqw g

a) That the Applicabt no. 1 was appointed as
Khalasi on 31.7.1956 in Train Lighting of the

Electrical Department under the Respondent Nos 2,

(B) That the Applicant was promoted as Fitter on

29,7.1964 in scale of pay Rs. 110 - 180,

(c) That the Applicant no.l was further promoted

- on the basis of his good work and conduct as Highly

=

T

Skilled Fitter Grade II in scale of pay Rss 130 -~ 212
on 7. 3:]1 972.,

(D) That the Applicant no.l was further promoted
on the basis of his good record of service as Highly
Skilled PFitter Grade I in scale of pay Rs. 175 - 240
on 6.11.1972,

(E) That again the Applicant noe.l was further -
promoted and posted as Electrician in scale 6f ay
Rse, 380 - 560 (revised) on 25.7.1980 by change

of cadre from Highly Skilled Fitter Grade I and since
then the Applicant no.l is working as Electrician

in scale of pay Rs., 380 - 560 under Sr.Electrical Foreman,

Train Lighting, Northern Railway, Lucknow,

(7) That now the pay scale of the Applicant No, 1

is at present revised as Rse 1400 -~ 2300 on the post

of Elect riciang

(G) That the Applicant Ho¢2 was appointed as
Khalasi on 21,9,1957 and then he was promoted as

Train Lighting Fitter on 26.1+41967 in scale of pay

Rse 110 - 180, He was again promoted as Highly Skilled
Fitter Grade IT with effect from 14.2.1976 in scale of

pay Rs. 330 - 480

~NC AN 1\\‘4‘4/\ G/L\Om 6L$" g—té;n:‘{‘-' Boevs
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(1) That the Applicant no.,2 was further promoted
on the basis of his good work and conduct on the post

of Electrician with effect from 147.1978 in scale of

pay Rse, 380 -'560 which is revised as Rse 1400 - 2300
and he is still working on the said post since 1.,7.1978
and discharging his duties well and satisfactory to the

higher authoritiess;

(1) . That the Applicant Nos3 was appointed as Khalasi
on 2749.1955 and then he was promoted as Semi Scale
Fitter on 1,10,1957, He was again promoted as

‘ RS 17— ]SO
Skilled Fitter Grade f? with effect from 15,5.1962.

() That the Applicant nod3 was further promoted

on the basis of his good work and conduct on the post

of Electrician with effect from 6¢12,1969 in scale of
—_—

pay Rse150-240, revised in the year 1973 as 380 - 560,

which is further revised as Rs. 1400 -~ 2300,

(K) That the Railway Board in different arders
for re-structuring the scale of Grade 'C' and Grade ‘D'
posts by revieweing and re-structuring the same and also
by fixing proportionate posts under the said Scheme,,
These re-structuring orders were passed in the following
branches 3=

(a) Electrical Department

(b) Mechanical Department

(c) Engineering Department

(d) Personnel Department

(e) Operating Department

Léuq4kaﬁx éLIZ%ZZu¢k7 (£) Transportation Department,

etc,

...5.!...
T ———
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(L) That all the orders pertaining to reviewing and
re-structuring of scales pertaining to the Grade *C' and
D' cadres are in the power and possession of the

Respondents, particularly Respondent No. 1.

(M) That for example the Applicants are enclosing
herewith the orders of re-structuring as circulated by
the Railway Boarde A true copy of these orders is

<
enclosed herewith as Annexure Nos. | & § to this

Application,

(N)  That the Railway Board and the Respondents
have adopted a general policy to facilitate the benefit
of Re-structuring of scale by fixing proportionate

quota and on the basis of that re-structuring all the

"staff in favour of whom the re-structuring order was

passed by the Railway Board have availed the benefit of
the sald Re-structuring Scheme and pay scale with

proportionate representation of their posting in the

"cadres as per procedure and quota fixed under the Re-

structuring Scheme in different cadres and gradess.

(&) " That the Railway Board has ordered Re-structuring
of pay scale by fixing percentage existing as well as
revised percentage to all the categories of staff and

on the Eésis of that Re-structuring Scheme and orders

of the Railway Board all the employees have availed the
benefit and also availing the same fixation since the.

date of order of Re~structuringe;

(p) | That the Railway Board illegally has not passed
éni order for re-structuring the scale of the Applicants®
post, i.e. Electrician in scale of pay Rs. 380 - 560 in mhi

which the Applicants were working at the time of issuing

the orders of Re-structuring to other diff Z;Vw
..'.6‘...

sl el on p{%gu

i
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Departments and cadres pertaining to Grade ‘C*

and Grade ‘D' cadres.

(Q) That the Applicants are similarly situated
and placed like others in Grade *C*' cadre of staff
working in Mechanical and Electrical Department besides

other Departments as named in Supra para no. (K and,

'therefore, they are also entitled to be considered for

the benefit of Re-structuring Scheme and orders passed

already by the Railway Board,

(R) That the Railway Board and other Respondents
have not disclosed any reason for ousting the
Applicants from the benefits of Re-structuring Scheme
and orders time to time issued by the Railway Board and,
therefore, non-consideration and non-making provision
for Re-structuring of the Scale of the Applicants on
the post of Electrician are arbitrary, illegal and
discriminatory which is also violative of the Articles
14 and 16 of the Constitution of India as well as

Article 39(d) of the Constitution of Indiag

(s) That the Applicants through their Association

namely Northern Railway Mens Union submitted a

bA-G.1.8> "

representation to the Respondents as the Union was

entrusted to look after the welfare of the Applications
Y om (2388 0

and thatg the Applicants have also filed a joint

WO
representation oni & } Z which is still pending

adjudication and no heed has been paid towards their

representation.

(r) That as the Respondents are bound to also allow
the benefits of Reviewing and Re-structuring the pay
scale benefits to the applicants, therefore, would be

Aol Eh ot fes 5,055

—a.a\co coe e

PR3,



in the interest of justice to issue a suitable

direction to the Res;ondents to allow and pass necessary
orders in that regard in favour of the Applicants also

as in-action on the part of the Respondents is prejudicing
the interest and claim of the Applicants for the benefit

of re-structuring pay scale,

7. Relief(s) sought :
In view of the facts mentioned in para 6 above,

the Appiicants pray for the following relief(s)s-

That this Hon'ble Tribunal be pleased to issue
a sﬁitable direction to the Respondents to consider and
pass order with regard to review and re-structuring
of pay scale of the Applicants on the post of
Electrician in the pay scale of Rse 380;~ 560 similar
to those Grade 'C*' and Grade ‘D' staff as they have
reviewed and re-structuréd the pay scale of the employees

as details given in supza para no. 6(K).

G R O U N D S

Because
1. Rnxk/the Railway Board in different orders

for re-structuring the scale of Grade *'C' and Grade ‘D'
posts by reviewing and re-structuring the same and also
by fixing proportionate posts under the said Scheme,
these re-structuring orders were passed in the following
branches :-

(a) Electrical Department; (b) Mechanical Department;
(c) Engineering Department; (d) Personnel Department;

(e) Operating Department; (£) Transportation Department;:

<:;£;;552t:53u etce
T C > L 7]

L€A47\ouJ %;('fzupﬂa,Z. Because the Railway Board has ordered

Re-structuring of pay scale by fixing perce Egge
\/é‘fv%i{w by an st SAF

....8....

P



existing as well as revised percentage to all the
categories of staff and on the basis of that Re-
structuring Scheme and orders of the Railway Board all
the employees have availed the benefit and also availing
the same fixation since the date of order of

Re-structuringe.

3. Because the Railway Board illegally has not
passed any order for re-structuring the scale of the
Applicants' post, i.e. Electrician in scale of pay

\ Rs, 380 - 560 in which the Applicants were working
at the time of issuing the orders of Rewstructuring to
other different Departments and cadres pertaining

to Grade 'C' and Grade ‘D' cadresg

4. Because the Applicants are similarly situated

and placed like others in Grade *C' cadre of staff working
in Mechanical and Electrical Department besides other
Departments as named in Supra Para no.(K) and, therefore,

they are also entitled to be considered for the benefit

«

of Re-structuring Scheme and orders passed already by

the Railway Boarde.

Se Because the Railway Board and other Respondénts
have not disclosed any reason for ousting tﬁe Applicants
from the benefits of Re-structuring Scheme and orders
time to time issued by the Railway Board and, therefore,
non-consideration and non-making provision for
Re-structuring of the Scale of the Applicants on thae
post of Electrician are arbitrary, illegal and
QQ:::::::>%:§§ discriminatory which is also violative of the Articles
—:?A£:;Z;?35272z5 14 and 16 of the Constitution of India as well as

V@HAKMff;y ~Z;Aﬂﬁ«

/ Article 39(d) of the Constitution of Indias

\,4@%4@@,44@[;9
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8., Interim order, if prayed for
Pending final decision on the application, the

applicants seek issue of the following item order s=

This Hon'ble Tribunal be pleased to issue an
ad-interim order to the Respondents to pass appropriate
order with regard to the review and re-structuring
of pay scale of the applicants on the post of Electrician

within reasonable time,

9. Details of the remedies exhausted :

y The applicant declares that he has availed of

all the remedies available to him under the relevant

service rules, etc,

That thedpplicants filed representation as
soon as they came to know about the review and
re-structuring orders passed by the Respondents in
favour of other employees working in the same category
and cadre as contained in Annexure No.l to this
application but no heed has been paid by the Respondents,

therefore thisapplication,,

10, Matter not pending with any
other court, etc. :

The applicants further declare that the
matter regarding which this application has been made
is not pending before any court of law or any other

authority or any other Bench of the Tribunals

11, Particulars of Bank Draft/Postal Order in
respect to the Application Fee 3

po‘f' Bvee
1. Name of the Bank on which ‘)h‘g(f\ Comk Lirete mad

101 /0TI e ’) ’

2. Demand Draft Noﬁ
b '
OR Q.C.lOOOC.
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1. Number of Indian Postal M/o'é $999 (M 9/2.98
orderls)

2, Name of the issuing A & e -
Post Office PM Nhe, H’W?LW Kher et

3. Date of issue of _ 99
postal oOrder (s) Do

4. Post Office at which G Po }$€(¢&~a{rﬂfxl\
payable

12, Details of Index :

An idex in duplicate containing the details

of the documents to be relied upon is enclosed..

13. List of enclosures 3

. Annexure Noss 1 to 7/

In verification :

I, Harish Chandra Srivastava, S/o Late Kunwar
Bahadur singh, aged about 52 years, working as
Electrician, resident of E-1169, Rajajipuram, Lucknow,
am one of the Applicants and is well acquainted with the
facts of the case and have been duly authorised by the
Applicants Noe2 and 3 to very the contents of this
Application on their behalf and, therefore, I do hereby
verify that the contents from 1 to 13 are true to my
personal knowledge andbelief and that I have not

suppressed any material facts,,

Place : Lucknow

] Signature of the igifizznt
Date s Q- /1 ¥4 i emade A g A S (51
~ (/————'\
To

The Registrar,



: * BEFORE CENTRAL ADWINISTRATIVE TRIBUNAL ' ‘t-*fi
' CIRCUIT BENCH, LUCKNOW

H.C; Srivastava and another . == Applicants
V/s -
Union of India and othexrs - Respondents
—

ANNEXURE = dl”

Northern Railway,
Headquarters office,
Baroda House, New Delhi

NO3:561-E/255-98/0enl/PC/Pt.V Dated: 24.11.1984

All Divl.Railway Managers,
All Divl. A/Cs Officers,
All extra Divl, offices,

_”; All Dy.CPOs/SPOs, - :
- . The Asstt.Secy. to G.M. *
The FARCAO(Admn, )
The Supdt./Budget Baroda House

The Hd.Clerk/Budget Eiii Bills New Delhi

Subi=- Cadre review and restructuring of Group RD_staff.

A copy of Railway Board's letter No.PC.III/84/UPG/9 dated
16.,11.84 regarding restructuring of Group 'C'cadres as
indicated in the Board!'s letier is enclosed herewith, with
its all enclosures for information and necessary action,
The instruction contained in Bd's letter may please be
kept in view while implementing the same.

2. The Railway Board had desired that restructuring

must be implemented expeditiously. You are, therefore,

requested that top priority should be given to te

— implementation of restructuring orders and the work should
be complet&d within a period of two#* months in all respects
The target date is fixed for 25.1.1985. A compliance
report on the proforma indicated below may please be sent

ZTC/’ to this office by 30.1.85 in a D.0. cover addressed to
| _ Shri J.N. Sharma, S.P.0.(PC) to enable to put up the same
NN to CPO/G.M. as desired,
r : g - 3. The details of the cases falling under para 7 of
éhi.ﬁ?. &Sﬁﬁﬂ Boards letter may please be sent to this office by 28,2.85
\ Advocato, to that the same may be sent to Rly.Board as desired.

4, .As regards, provisions of funds, necessary action
as indicated in para 10 of the enclosed Railway Board's
letter may please be taken. '

'uééﬂ”@< Canbhég%{ 5. - Please acknowledge receipt.
N

6. Hindi version of this letter is enclosed.

— Sd/._
atof Z ) DA/ As above.. . L for General Manager (P)
77y “‘(E}“J Copy forwarded for information tos-
¢ 1. The SWLI(HQ)/Union
| 2. The DsP.M. 3. Supdt./Estb.(EIV)
DPFORORMA Addl.No. RE
S. Category Exist- Addl.No,of posts of posts MA
No. Grade ing no.of psts to be upgraded. filled Bl.RK
- up _
l. _%. 3. 4. 5. 60 7.
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GOVT. OF INDIA 2

MINISTRY OF RAILWAYS
RAILWAY BOARD

No. PCIII/84/UPG/9 New Delhi dated 16.11.84

The General Managers,
All Indian Railways,
CLW, DLW & ICs.

Sub:= Cadre review and restructuring of
Group 'C!' & 'D' staff.
#¥H st

Restructuring of certain Group 'C' & 'D' cadres
have been under consideration in consultationwvith the
staff side on the Committee of the Departmental Council -
of the JCM(Railways) for sometime. The Ministry of
Railways have decided with the approval of the Prewident
to restructure certain categories of Groups 'C' & 'D!
as detailed in the Annexure enclosed.

2, While implementing these orders specific instruct-
ions given in the foot note under the different categories
should be strictly and carefully adhered to.

3. For the purpose of restructuring, the cadre strength

" as on 1.1,1984 will be taken into account and will include

¢
R\
T 2. sw\

- A dvalO'

[}

”‘-—\—=-<::ZL\"T'—‘
N, oo
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Rest Giver and Leave Reserve posts.

4, Staff selected and posted against the additional

‘higher grade posts as a result of restructuring will have

their pay fixed under Rule 2018«B(E=22C) II wee.f. 1.1.84
The benefit of fixation effective from 1.1.1984 will also
be applicable to the chain/resultant vacancies. In effect,
the benefit of fixation from l.1.1984 should be given
against all vacancies which arise from restructuring.

S.1s The existing classification of the posts covered by
these restructuring orders, as "Selection® and " Non-
selection" as the case may be, remains unchamged. However
for the purpose of implementation of these orders. If an
individual railway servant become due for promotion to
only one grade above the grade of the post held by him,

at present, on a regular basis, and such higher grade post
is classified as a "Selection" post, the existing selection
procedure will stand modified in such a case to the extent
that their location will be based only on scrutiny of
service records without holding any written and/or viva
voce test. Under this procedure, the categorisation
*Outstanding® will not exist, '

5.2, In case, however, as a result of these restructur-
ing orders, an individual railway servant becomes due

for promotion to a grade more than one gmde above that of %
the post held by him at present on a regular hasis, the
benefit of the modified procedure of selection as ‘aforesaid
will be applicable only to the first such promotion (of -~
that post happens to be a 'Selection' post ) the second

and subsequent promotions, if any, will be based only on

the normal rules relating to filling in of 'Selection'
*Non~selection' posts (as the case may be).

oxr
— R
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5.3

in the following sequen¢

Vacancies existing
that date from this cadre

on 1.1.1984 and those arising on
restructuring should be filled
e 1=

i). from panels|approved on or before 15.11,84
and current|on that date; and
ii). Dbalance in the manner indicated in paras
5.1.’ & 5.20 above0

5.4, For such of the

letter as fall in®"Safet
contained in this Minist
dated 7,10,83 will apply
against vacancies covers

6. The existing rule

osts in the Annexure to this
Categorles” = the instructions
ry's letter No, E(NG)I-83-PM2-8
mutis-mutandis for promotions

d by these restru turing orders,

s one orders in regard to resergat-

ion for SC/ST will continue to apply while filling up

additional vacancies in
result of restructuring.

T The Non=functiong
created in the categorie
adjusted against the upg
functional selection gra
to retain such grades as
review. Details of such
Board by l1.4.1985.

8. In-all the catego
theough more posts in hi

introduced as a result of

duties and responsibilit

the higher grade arising as a

1l selection goade posts, if any,

s covered by these orders should be
raded posts. Any holder of non-
des not so adjusted will continue

& personal to them till the next
cases should be reported to the

ries covered by this letter even
ghe r scales of pay have been
restructuring, the basic function

les, attached to these posts at

present will continue, t¢ waich may be added such other
duties and responsibilities as considered appropriate.

9. The Board desire that restructiiring and posting of
staff after the process of selection should be completed

expeditiously.

10, The Railways will
funds on account of this

and include in the revised

carefully assess requirement of
restructuring for the year 1984-85
Estimates for 1984-85 and Budget

Estimate for 1985-86 by tielegraphic advice to Addl.Director

follow,

Sd/=
( M. Sartharam)
Addl. Director, Pay Comm1551on,
Railway Board.

.—— Finance (B), Railway Board.
11, Hindi Version will
C> LQA¢¢pw‘ﬂ%,/ 12, Kindly acknowledgel.
o~
& T
o e
Mo

| M. P. Sharma

i

Advocate,
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Group 'C' & 'D' cadre

(
Statement indJcating restrﬁcturing o§ certain

Y

moee

(Annexure to Railway Board's
UPG/9 dated 16.11.84)

letter No.PCIII/B34/

1. LOCO RUNNING SUPERVISOR (filled up by running staff only)

Designation | Existin
scale(s?

Restructuring

Power controlll  550-750 &
ers (steam,Diesel below

g & Electric tract- 700-900
i ion designated

- as CPC/S.BPC/ 840-1040
| PC/ATIC etc.) |

l.Existing posts on the Zonal
Railways will be aggregated and
placed @ 20% in scale 550~-750
& below and 80% in scale.
RS 0700-9000

2.,Posts in scale 700-900 will be
operated in scale 840-1040 @ one
each for Hdgr.control, Divl,
control and Control office
dealing with more than 20 trains
per day. This should also be
provided separately for Electric
control offices wherever such
Control Offices exist.

2. LOCO INSPECTORS/FUEL INSPECTORS:

(Steam/Diesel, 550=-750
Electric Tract= & below
ion Incl.DrivinP 700-900
- Inspector, Fuel
- Inspector and 840-1040
Dy.Controllers

3. ASSTT.Loco
Foreman(Running) 550~750
, Crew Controllers 700-900%%*
J of the Mech.Dept.
: incl.Asstt. Tra~- 840=1040%%*
ction Foreman
(Running)of the
Elect.Deptt.

All the posts on Zonal railways
will be aggregated and distributed
@ 50% in scale Rs.840-1040 and 50%
in scale B5.700-900., On such of
the railways where posts are oper-
ated in scale Rs¢550-750 and below
they shall continue against the
50% provision for posts in scale
3.50700-9000 . .

Posts in these categories will

be aggregated and restructured
as under - ' :

Scale (s)
550-750 & below 63% (&)
700=900 27%
840~1040 10%

‘. . .
13 Véé;)Q&/ ‘ ngte:- (**) That posts are currently part of the cadre of
'

= M5

Loco Foreman which are in the avenue of promotion
to both ALF(R) and Chargeman 'A' scalehs,550=750,

~ b, o (&) Where posts are operated in scale bellow
0?) 5‘154?555é§2\<f2* f7 Rse 550-750 they will continue as part of the

—_— = parcentage i.e. 63% provided for posts in
%Y, ?7”’”(1“@“' 2 scale Bs. 550-750 in their rewtructuring.

Advocate, |

: e ———
W

contd..,.
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' 4, Siénallers Scale (s) Revised %age

Signallers 260-430 35
| 330-480 40
425-640 ' 25
Inspectér of | 2 posts per R}y
Telegraph Traffic - 550-750 2 posts per Divn
' 700-900 . 1 post per Rly.

5. COMMERCIAL INSPECTORS

1 post per Divn

Designation/Cateqory _ Revised %age

Commercial/Claims/Rates/
& D/Marketing Inspectors

i

425-640 12,5
455-700 22,5
550758 20.0
700-900 45,0 #

NOTE:- * 10% of the posts in scale Rs. 700-900 are to be

operated in scale k. 840-1040.,

6. DRAWIIG OFFICE CADRE (incl.Draftsman, Estimators & Design.

Asstts,)

\

\

The abo%e cadre which is currently operated in varying
percentages in :all the four Mechanical Departments viz., Civil
Enggs., Mechanical Engg. Electrical Engg. and S&T Deptt. in -
terms of the Ministry's letter No.,PCIII/78/UPQ/B= dt.l.1.79
will be restructured on a commem percentage as given below:=-

S
’ A Notes= i,
Jor wéiﬁnkﬁiﬁ?fﬁﬂ«
o~
ot
/

, ii,
e
& T s,
¢
- Sl
| &m. ?v Sf‘afma
. r"\d‘(oc-l"f;ﬂ

Eﬁ.n!*“”""”""#

Scale gs) Percent age
330-=560 20
425=700 : 30
550=750 v 25
700=-900 25

Existing posts in scale k. 340-1080 in production-
units at IC , DI DLW will continue as part of

the percentage provided for posts in scale as
700-900,

As pax a result of restructuring, if in any cadre,
the posts. exceed the prescribed percentage now
laid down they must be progressively adjusted.

\
The existing rules for recruitment of Engg.graduation
to scale B 550-750 will stand modified to scale
700-900, This will be governed by paras 5,1 and 5.
of this Ministry's letter No.PCIII/83/UPrC/3 dt.

1.5.84, \ :

\ contde.e.
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7. MINISTERTAL STAFF (Estt.and other than Estt.excluding
Accounts staff).

“ Revised
ScaleSRS) Percentage
260-400 20
330~560 35
425=700. 30
550—750\ 10
700-900 ‘ 5

\
8. NELFAR%/PERSONNEL/HER/PUBLICIT!/
TATISTICAL/ SHIPPING INSPECTORS.

The: above cadres which are structured currently on vary=-
ing percentages in terms of this "Ministry's letter No,PCIII/73/

UPG/3 dated: 1.1.75 and 1.6.79 are now restructured on a common
percentage'—

Grade(Rs) . Revised %age

425-640) * 30
425-700) :

- 550=750 L 40
700-900 30

Note:~ *Grade Rs+425-700 is applicable only to the category of
Statistical Inspectors,

9. LEGAL STAFF

550=750 45
700-900 55

10.PARA-MEDICAL CADRES

1. Health & Mg;arig'lnepectors.

330-560 - 35
425640 30
550~750 25 | .
700=900 - 10
- 2. LABORATORY STAFF
380-560 30
425=700 30
550=-750 40
3. X=Ray Staff.
260=-430 30
330-560 ©T70(+)
NOTEs= (+) 2OA of posts in scale Bs. 330=560 w1ll be placed
é%%ﬁ{kze in grade k. 425-640,
\'.
é§7 LﬁwéAd“'ﬂﬂ °ﬂi§{’*—””r \
— i \ contdes.
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4. Nursing Staff

Designation . Grade{Rs.) Percentage
 Staff Nurse = 425-640 40
+ Nursing Sister 455=-700 30
. Matron Grade III 8550-750- 20
. Matron Grade II 700=900 10

NOTE:= Tre existing miw internal ratio of 60:40
! between grades Rs. 425-640 and Rse 455-700
- will cease to exlst.

1

k1
[}
H

5. PHARMACISTS

dradeﬁ%.) Percentage
330-560 40
455=700 ' 40
550-750 ' 20
J } '
' NOTE:~ The higher grade posts may be located on the basis
+ of worth of charge.
6. DRESSER
\
Grade (Bs.) Percentage
210-270 50
225-308 50
11, DATA PROCESSING CENTRE
"1, Existing Grade Percentage
Designation ' :
Jr.Punch Operator/ 260-400 + 20
o Verifier Splepay
'Sr.Punch Operator/ 330-560 + 35
Verlflser Spl.pay
Punch Room Super- 425=700 30
visor. . »
General Supervisor 550-750 10
Data . Procé551ng 700~900 5
Superlntendent.

;é;”ﬂ%¢CQ?ﬂ NOTEs= + Posts in ke 425-700 will be redesignated
\_Q/H ©

as Head Punch Operator and shall perform

ﬁ,—-—-—-—""“'fﬁé work of punchin verlflcatlon.
Xévéégﬁ; /A, P A 4

, ]
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2. CONSOLE OPERATORS
X .

Designation Scale(ks.) Revised %age

Junior Conscle

operator - 550=750 ' 50

Sr.Oonsole _ _

Operator 650-960 50

\

NOTE¢= One pOSt of Co=-ordinating Sr.Console Operator
in scale Bs. 650~960 on each Zonal Railway and
Production Unit will be granted a Special Pay
Of RS. 109/- P.M. Woeof ll 1984.

\

3. ASSTT. pROGRNMR

Asstt. Programmers scale Bs. 650-960 will be granted
a special pay of, Rs. 125/= PuM. wee f. 1.11.1984,

4. GENERAL

Posts of Jr.Punich OperatorfVerifier in scale :
RBse 260-400 should be progressively worked off amd placed in
scale Rs. 330=560 and filled cent percent by direct recruit-
ment of graduates. Till\ such time the posts in £s.260-400
are worked off, following action should be tszken:-

l. The restructured\vacan01es including chain
vacancies arising from restructuring in scale

Bse 330=560 will be filled entirely by promotion
from scale fs. 260=400,

94;ﬁm811é%(4m 2. Future vacancies materialising in scale Rs.260=

400 will be upgraded\to scale Rs. 330-560 and filled
to the extent of 33-L/3/ by existing incumbets

. in scale Rs. 260-400 and balance in equal share by
[}9' 1£LQWL£OA ;{ 42zu~‘£3 serving graduates and dlrectly recruited graduate

through ?SC. Shortfall\&k® in serving graduates
. N quota will be filled by\dlrect recruitment
3) Hrwaiflal Vs through RSC. |

R
(=
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL
\ CIRCUIT BENCH, LUCKNOW.

\ —

\

H.C. Sfivastavé and another ' - Applicants
, . Vs, v
Union of India and others _ - Respondents
\ ANNEXURE = 2. -

Copy of Rly.Board's letter No,PC-III-81/JCH/DC/1 dt.17.7.84
from Addl.Director, Pay Commission, Addressed to The General
Managers, All India Railways & copy to pthers etc.

LK B

Subs- Cadre review and restructuring of Group 'C' Cadres.

LR J
N * e

The staff side had placed a demand in the Departmental
Council of the Joint Consultative Machinery f or restructuring of
the cadre of Catering Managers/Inspectors. After detailed dis-
cussions in the Committee of the Departmental Council the
Ministry of Railways. have decided to restructure the cadre of
Catering Mansgers/Inspectors on the following basis:-

Designation i ~ Scale(RS) Prescribed %age
Chief Catering Inspector 700-~900(RS) 10

Catering Inspector Gr.I. 550=-750(RS) 20

Catering Inspector Gr.lI. 425-640( RS - 20

Catering Manager ' 330-560(RS - 20
Asstt.Cate ring Manager\ 260-430(RS 30

2. The Ministry of Railways have also d&cided that 33-1/3%

of the existing cadre of Bill Issuers in scale Rs,225-308 should
be placed in scale Rs.260-430 and designated as Catering Stores
Clerk., The posts placed in Rs.260-430(RS) from Rs.225=308 in the
category of Bill Issuers should be kept separate from Asstt.Cate-
ring Manzgers in scale 15.260-430, The upgraded posts of 260-430
shall be filled entirely f rom the category of Bill Issuers in
scale 225-308 by seniority-cum=suitability. Posts of Asstt.Cater-
ing Managers Rs,260-430 will continue to ke governed by existing
rules prevailing on the zonal Rlys.relating to promotion,select=-
ion etc. : \ : ,

3. Staff selected and posted against the additional higher
grade posts as a result of restructuringwill have their pay f ixed
under Rule 2018-B(FR-22CRII with effect from l1.1.84. The benefit
of fixation effective from 1.1.84 will also be applicable to the
chain/d resultant vacancies. : In effect, the benefit of fixation

from 1.134 should be given against all vacancies which arise from
restructuring, Vo :

);4/’ ' o . .
ké?é;;%%i;§;>14.l The existing classificlation of the posts covered by these

restructuring orders, as 'Selection' and 'Non-selection!as the

~— case may be remains unchanged. However, for the purpose of imple=

7 ))M/C;z/Q/ ul

mentation of these orders, if ‘an individual railway servant be=-
comes due for promotion to only one grade above the grade of the
post held by him, at present, dn a regular basis, and such higher
grade post is classified as a 'Selection' post, the existing
selection procedure will stand modified in such a case to the
extent that .the selection will be based only on scrutiny of ser=
vice records without holding any witten and/or viva-voce test.

/q&// As such, under this procedure, the categorisation as 'Outstanding'
w1llunot exist., L
&6\'/-/' .. . o

% | contda..
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4,2  In case, however, as a result of these restructuring
orders an individual railway servant becomes due for promotion
to a grade more than one grade about that of the post held by
him at present on a regular basis, the benefit of the modified
procedure of selection as aforesald will be applicable only to
the first such promotion {if that post happened to be a
'Selection' post) the second and subsequentpromotions, if any,
will bebased only on the normal rules relating to filling in
of 'Selection' or 'Non-selection' posts (as the case may be).

4,3 Vacancies existing on 1.1.84 & those arising on that
date from this cadre restructuring should be filled in the
following sequencei=-

(1) from penels approved on or before 15.7.84 and
current on that date; ard

(ii) balance in the manner indicated in paras 4.1 & 4.2 above,

4.4 Vacancies ‘arising after 1.1.84 will be filled in accord=-
ance with the procedure normally applicable to selection &
Non-selection posts. : ' ' '

‘ 5. The Ministry of Railways have also decided that direct

- - recruitment of Diploma Holders in Catering to scale Rs.330-560/RS
laid down in theis Ministry's letter No.E?NG)IIl-77-RCI/21 dated
26/27.2.80 should be discontinued forthwith. Instead there
shall now be direct recruitment (through the Railway Service
Commissions)against 20% of vacancies scale Rs.425=640(RS) from
amongst Diploma Holders in Catering fromrecognised Institutions,
The direct recruitment to grade Rs. 425-640(RS) will be with
reference to vacancies arising after 1.1.1984,.

6 The existing rules ‘and orders in regard to reservation £
for SG/ST will continue to apply while filling up additional

vacancies in the higher grades arising as a result of restruct-
uring. ' '

7. °~ The Non=functional selection grade posts created in the
categories covered by these orders should be adjusted against
the upgraded posts. Any holders of non~functional selection
grades not so adjusted will continue to retain such grades as
y personal to them till the next review. Details of such cases
) shauld be reported to the Board by 31.12.,1984.

8e In all the categories covered by this letter even tough
posts in higher scales of pay have been introduced as a result
of restructuring the basic function, duties and responsibilities
attached to these posts at present will continue to which may

. | be added such other duties and responsibilities as considered
" Oho ,/ appropriate. ‘

e dThe‘Board desire that restructuting and posting of staff
, , af ter due proc of 1 i s gt .
&ngLau‘KQ - process ot se ection should be completed expeditiously

_ : 10. The Railways%will carefully assess requirement of funds
fyyuwwzyu(yht7 on account of this restructuring for the year 1984-85 and
' include them in theLRevised Estimates for 1984-85,

11.  Hindi Version#ll follow.

12, Kindly acknowledge,
Al |
- SA
| M. P. Sharma

| Advocate,

L 2 B AN B J
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUGKNOW

H.C, Srivastavavand‘another - Applicants
_ Vs, ‘
Union of India and others - Respondents

|

ANNEXURE = :25

t

Copy of letter No.561E/255-98 Genl{PC)/Pt.IV dt.9.5.84, f rom
the G.M«(P)/NDLS to all concerned.

L 4

Sub: Cadre review and restructuring of
' Group 'C' Cadres.

® 660 000

A copy of Railway Board's letter No.PC-III/83/UPG/3
dated 1.5.84 alongwith the enclosures regarding restructuring

of Group 'C!' cadres, is sent herewith for information and

necessary action. ;

2. The' Railway Board desire that restructuring and posting

of staff after the due process of selection should be completed
expeditiously., A monthly progress report for implementation of
these restructuring orders may please be sent to this office

by 5th of e ach month, starting from 5th July'84 on the enclosed
proforma in a D.O. cover addressed to SPO(PC) to enable the

posit ion being put up to G.Ms in POH and also to advise the
position to Rly. Boa?d.

3. As desired by 'the Railway Board in para 7 of their
letter, the non-functional selection grade posts created in
the c ategories covered by these orders should be adjusted
against upgraded posts. Any holders of non-functional ,
selection grades not so adjusted will continue to retain such
grades as personal to them till next review. Details of such

case should be advised to this office for onward stbmitsion to
Rly.Board. : :

4. As regards pro&isions of funds necessary action as
dicated in para 10 of Board's letter, may please be taken,

P |
&' B 0 000
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GOVERNMENT OF INDIA(BHARAT SARKAR)
MINISTRY OF RAILWAYS(RAIL MANTRALAYA)
RAILWAY BOARD

No.PC-III/83/UPG/3 / New Delhi Dated 1.5.84

j : |
The General Managers, N.Rly., N.D. .

All Indian Railways, Qo W \’f o
CLW DLW and IEF. /: - —

Sub:~ Cadre Reviqw and restructuring of Group 'C! cadres.
I

R EEE]

f
Arising out of demand made by the staff side in the
Departmental councils (Railways) of the joint Consultative
Machinery the idnistry of Railways have decided that follow-
ing Group 'C!' categories should be restructured as indicatec
in Annexure 'A'/ with effect from 1.1.1984:~

i)  Technical supervisors in the production Units
Open.Line including Open Line workshops of the
Civil,/ Mechanical, Electrical and signal & '
Tele Jomaunication Departments.

J ii) Scientific staff of the GHMT under the
‘ Mechanical Engineering Department.

2. For ihe{purpose of restructuring, the cadre
strength as on 1.1.1984 will be t aken into account and
will include Rest Giver and Leave Reserve Posts.

3. Staff selected and posted against the additional
higher grade posts as amsult of restructuring wvll have
their pay fixed under Rule 2018=-B{FR=-22C/RII with effect
from l.1.84. The benefit of fixation effective from l.l.84
will also be applicable to the chain resultent vacancies.
In effect, the benefit of fixation from l.1.1984 should be
givén against all vacancies which arise from restructuringe.

4,1 The existing classification of the posts covered
by these restructuring orders, as "Seglection® and "Non-
- selection" as the case may be, remains unchanged. However,
- - for the purpose of implementation of these orders, if an
individual railway servant becomes due for promotion to
only one¢ grade above the grade of the post held by him,
as present, on a regular basis, and such higher grade post
is classified as a "Selection® post, the existing selection
that the selection will be based only on scrutiny of
servicé records without holding any written and or viva voce

| ; ' test.J Naturally; under this procedure, the categorisation
- Q%ZZLdMCZEQfééfz as outstanding will not exist.
~ J, M ;
./-———.

4.2 !/ 1In case, however, as a result of these restructuring
orders, an individual railway servant becomes due for pro- -
éi7 P / //, motion to a grade more than one grade above that of the
oo (f cu«ﬁl post/held by him at present on a regular basis, the benefit
"y STe—— _—~  of ;Ae modified procedure of sslection as aforesaid will be
@), i??”f“(if)ilbugp applicable only to the first such promotional(if that post
hapﬁens to be a 'Selection' post) the second and subsequent
promotions, if any, will be based only on the normal rules
reyating to filling in of'Selection' or non-selection
<1~ pests (as the case may be), ' .

‘ SYA _ ’ contd...
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4.3 Vacancies existing on 1.1.1984 and those arising
“on that date from this cadre restructuring should be filled
in the following sequence:-

i) from panels approved on or before 30.4.34
and current on that date; and
) ii) Balance in the manner indicated in paras
4,1 and 4.2 above.

5.1 The extant or-der regarding recruiiment of Engineef-
ing Graduates to grade Rs. 550-750 will stand modified in
that $=- ' '

1. 20% of vacancies arising after 1.1.1984 in
grade Rse 700-900 in the category of technical
supervisors of all Deptts. will be filled by
direct recruitment of Engineering Graduates
through Railway Service Commissions.

2. There will be no direct recruitment in future
in the grade of k. 550-750, except that where
a panel of candidates for direct recruitment
in this grade has already been received by a
Railway Administration from the Railway Service
Commissions, appointments therefore (subject
to usual formalities) will be made to the
grade Rs. 550=750,.

542 Specific qualifications prescribed for Engineering
Gradaates for recruitment currently to Grade . 550750
will now automatically apply to grade k. 700-900, -

5.3 There is currently provision of direct recruitment
in the category of Chemists and Metallurgist Assistants
‘ ~ in grade ks, 425-700 to the extent of 33-1/3%. Consequent
P to restructuring the percentage of direct recruitment to
- Grade Bs. 425-700 will be raised to 66-2/3%. The qualificat-
icns prescribed will remain unchanged. This will, however,

be effective for vacancies arising &ter l.1.1984,
/», L)@%% /%7 ’ v

o/ 64 The existing rules and orders in regard to reser-
. & _——ation for SC/ST will continde to apply while filling up
A . additional vacancies in the higher grades arising as a
B fto [ dmﬁiresult of restructuring, ‘
m

L \ ‘

@) ‘?// (il T The non-functional selection grade posts created
in the categories covered by these orders should be
adjusted against the upgraded posts. Any holders of non-
functional selection grades notho adjusted will continue
to retain such grades as personal to them till the next

v7<1/ " review. Details of such cases should be xmpakxr reported
to the Board by 30,9.84. . »

| ‘ td...
| . 95. S{ | / | : con
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8. In all the ¢ategories covered by this latter
even though posts in higher scales of pay have been

. ingtroduced as a result of restructuring, the basic
function, duties and responsibilities, attached to
these posts at present will continue to which may be
added such other duties and responsibilities as con-
sidered approprlate.

1

9. The Board desire that restructuring and posting
of staff after due process of selection should be com=
pleted expedltlously.

r %

10. The Railway§ will care fully assess requirement of
funds on account of this restructuring for the year
1984-85 and include them in the Revised Estimates for
3984-85. ,

-

|
' Sd/ -
S | ( M.Secthram )
Addl.Director Pay Commission
Railway Board

Encl:_One |

Proforma
S.No. Category «Giade Existing gx Revised
o cadre cadre .
1 2 | 3 4 5
|
< !
_ No. of No. of No, of Remarks.,
addl,up- posts posts to
graded filed be fill=-
posts, Uup. ed up.
7 |8 9
%}M e (/k %" |
| |
hewr (F / o 1
22 _— ! contde..
Zr A N
Q;?/}///)/Cf, é//ﬂ/_? - ' "
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l f@i ?) Sharma '

‘ Advocate,
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ANDIEIRELAY

Statem&nt indicaﬁing restructuring of
certain Group 'CY cadres.

Annexure to Railway Board's letter
NoJ.PCIII-83/UPG/3 dated 1.5.84,

3

Restructuring of 'Technical Supervisors in Production
Units/Open Line qncluding workshops in all Tecihnical
Departments. viz. Civil Engineering, Mechanical,

Electrical and Siignal and Telecommunication Depttse

Grade Exiéting ' Revised

§RS) percentace percentage
425-700 55% | 33% -
550=750 30% 30%

700=-900 15% 27%

840-~1040 10% of - 10%
|
Posts %n Bs. 700=300

*Applicable only to IOWs, BRIs, PWIs
TXRs/CWIs and supervisors Elec,
General Serviices.

Note = !

1. The existing nhmber of posts in Rs. 840-1200
in the production Units/Open line Workshops
and thee!xtenttprocedure for illing them .
up will continue for remain in force.

|
2. If prior to issue of this letter, the
number of posts existing in grade K. 840-1040
in any particular cadre, exceeds the number
admissible on the sanctioned percentage, the
' excess may be allowed to continue.
|

Restrdcturing of Group 'C' Scientific
staff in GMT (Mech.Department),

Grade Existing Revised
' percentage Percentage
330-560 15% 15%
425=700 55% 35%
550-900 30% 25%
650-960 not lai? d own 25%



st

7o ol

4

No ,56:%/8%=367/E3~1/183 4

’Divvtf-y mgust 1984
/

(e . | ‘_‘.,.
—

- Al1 Officers on Lucknow Division,

. All Station Masters on Iucknow Division,
411 Toco Foreman on Iucknow Yivision,

All Concerned - 'P! Branch - Personnel,

‘Divisional. Seerétary/NRMU-.Near Guaids.Running -Room/CB/LKO -

Divisional Secretary/URMU-T-10 Near Parcel Office/CB/IKO.

4

~ Sub:-~ Restructuring of certain group (Gt and 'D!

cadre.

4 00 6

Copy of Rly.Bl's letter No.F(E)III-83 PNI/26 dated 13.1.84.
together with the enclosure is forwarded herewith for information

and netegsary actione. ceses >
J‘/\‘c@’w —b\wz Wj 19'1
er,

for Sr DlvloPer crxncl OF
Notrthern Keilway, DUCKNOW e

~SFNZA

* o0

Copy of lothiar No.F(B)III-83. PN1/26 dated 13.1.84 from Shri
&,L.Bhagin Yy.Direcctor Finance(Bstt)III. Rgilway Board Addressei
to the Genoral Maonagers Northern Rallway.

g'klb'- As sbovec,e . K

Thc cadre of certain categories of Group *'C' & 'D! staff. was
restructured under this Ministry's letter No.CIII/80/UPG/19 dt.
2947483 . The staff who were placed in the revised grades in termsg
of the above orders were cligible to draw pay in highor grade
from 1.8.83 with the benefit of proforma fixation of pay from
1.80820 ) .
The question of treating promoma pay'allowed in cases covered.
Undor this Ministry's 1otter referrcd to above ags qualifying -
capluments for pensioncry bencfits had been under consideration
“I this Ministry in consultation with the Minigtry of Finance for
quite some time and it has now been decided that the proforma pay
in tho particular cascs covered under the above quoted orders may
be countod for pencionary benefits as a special case in relaxas -
tlon of rule 2545-RII and Para 501 of Manual of Railway Pension
1°S, 1950, l@is has the approvzl of the President, ‘

LM oo £t paiacul = 46@4{

e ET -

(il
Pin w1410 | Advocato,
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IN THE CENTRAL aDMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH, LUCKNOW

H.C. srivastava & others oo Applicants
Vs.
Union of India &:Iothers oo Respondents

ANIEXURE é
To , E

1. The Divl., Railway Men agef,
Northern Reilway, Hazratganj,
Lucknow,

g 2. The Sr, Divl, Rectricsl Engineer,
- Northern Railway, Hazratganj,
Lucknow.

Sir,

Through our Northern Rly Men's Union, Lucknow, we
have been gathered knowledge on 15th Feb '38 that the
Reilway Board was pleased to review and restructure the
Wage/Pay Scale of Technical staff of Grade 'C! & 'D! of
tlechenical/Electricsl branches of Northern Railway.

In this connection we have to submit that we are working
as ¥lectrician in scdle of pay 3 380-560 ([RS) and are
in the same gadre C & D of the other Elec./itech.Deptt.
of Northern Rly, but our case for review/restructuring
of Pay/Viages has not been considered and even not inclu-
ded in the Railway Board's order which has resulted
hostile discremination with us,

We hereby reduest that your honour may kindly refer
our case to the Railway Board pointing out this
discrepency and hostile discremination done tovards us.,
It may kindly be further reduested to the Railway Board
that it may please issue formsl orders of review/
restructuring our wage/scsle of pay as early as posgible
in these similar terms as the aforesaid orders for
restructuring were issued to other categories of staff
working in the deptt. in similar cadre and categories
and allow us the benefit of restructuring in dquestion.

Yours faithfully,"
4 [1.3,®& 1. 84/~ H.C. Srivastava
e | 2. 84/~ R.N. Pandey

M(\/ : 30 Sd/- KePe Pandey
’Y g'\ Slmrmq r

!

“4vocate,

i
| S
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Arw o)
Rorthern Rallwaymen’s Hanion

Rogittored & Recognissd ARSLIATED TO THE ALL INDIA RAILGAYMEN'S FEDERTION AND HIND MAZDOOR SAEHA

Office=Near Guard's Running Room
Charbagh, Lucknow.

ST R— ostes, 251187 _

The General Manager (Elec)
Northern Railway,

Hd -Qrs. Office,

Baroda House,

Now Delhi.

Usar Sir,

Reg: Ignoring the category of Electricians/
Mistries for the purpose of Restructure
ing/upgrading.

aec

Your attention is inviypd towards Branch Secretary
Electrie Branch, Lucknow's letter No.NRMJ/Elec./19 dated
28.2.1986 followed by reminders dated 18.8,1985 and
wn.7.86 wierein it was requested to refer tho matter to the
appropriate level as the category of Electricians/Mistrios
in grade 380-560 rRakrgexyxef ?RS) has been left for the
rnstructuring/upgrading. The cgse is genuine and requirec
s\'mpathetic consideration,

It is, therefore, recuested that ap?ropriate action
be taken so that tho benefit of restructuring can be axtende
t¢ this neglected category.

Action taken in this respect may also kindly be
coemunicated.

iizél-n Yours f aithfully,
m‘ ?0 Cgﬁar”m | M@
; )Divl.Secretary.
\ ’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH,

"y

SITTING AT LUCKNOW.

N

. Registration No. 229 of 1989 (L)

\\ BETWEEN

H.C. Srivagkava and OtherSecsecsesesesssApplicants.

Union of India And otherS..eeseeessesss.Respondents,

FPixed for :

f:7; COUNTER REPLY ON HALF OF RESPONDENTS

o i A T At TR st A . £ i e e T A e et e e Mo et Sy S T N ot it it e i ke A R b e . e e T

' I, J.N. Srivastava working as assistant
QJé g\ , personal Officer in the office of Divisional Railway

Manager, Northern Railway, Hazaratganj, Lucknow, do

hereby states as under - \\

\

A

That the Official above named is working as Assistant

Personal Officer in the office of Divigsional Railway

Manager, Northern Railway, Hazaratganj,

he is fully conversant with the facts of the case and has

reply on their behalf,

W ’ . 00002

i wanei (NA0
theen Ry

EA

f
HONNG A

ucknow as such

been authorised by the respondents to file this counter

=
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2. That the contents of paras 1 to 4 of the application

do not call for reply.

3. That im respects of the contents of para 5 of the apo-
lication it is stated that as per applicants own
admission the cguse of action accrued ta them in the
yvear 1984 but this application is prefered only in the
year 1989, therefore this application is highly barred
by limitation and can not be entertained at this

stage. However the applicants have <dees not explained

the grounds of delay.

That reply to the contents of para 6 of the

application is as below-

4, That the contents of paras 6 (A) and (B) of the

application are admitted,

5e That in reply to the contents of paras 6 (C) and (D)
of the application it is stated that the aprlicant
was promoted only after gualifyimg the trade test

and as per his seniority in routine manner,

6.

y That the contents of paras 6 (EX to (K) of the application
are not admiéked denied except that the applicants No.2
and 3 were promoted on the respective post on the basis

rf of their qualifying the trade test and on the basis of

their seniority.

2
. L2 B BB 4 3
R
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7. That the contents of para 6 (L) of the application

is not denied except thét all the circulars/orders

were issued by the Railway Board.

8, That the contents of para 6 (M) of the application

is not denied.

9., That in respects of the contents of paras 6 (N) and (0)
of the application so far it is a matter of records

are admitted but rest of the contents are denied,

N\

10. That the contents of para 6 (P) of the application

, is denied., No illegality, whatsoever, has been done
by the Railway Board. It may here be clarified that
the post of électricians are purely option posts.

As érescribed by the Railway Board grade II artison
opts for the post of electrician or Highly Skilled
Fitter grade I, because both the posts are of the same
grade i,e, E.BBO-SGO. The electrician does the job
of supervisors i.e., checking of the work, arranging
stores, supply and doing necessary co-ordination work.
In this way the electrician does the job as independent
supervisor and they also supervise the work of Highly
Skilled Fitter grade I, though both the posts i.e.
\‘electrician and Highly Skilled Fitter grade I are of
: &?/// .fhe equal status, grade and pay'scaleAhowever keeping
{

Q‘,W(’ﬁﬂf rovmg: Ufl&n .co..4

Nerther Radway

CUHOR N w
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in view of the duties of electrician, Railway Board

has already provided special pay @ #¥.35/- vide letter

Nd. PC-1I1I1/79/3Jan/DC/5 dated 1.6.84 which was

effected from 1.5.84, In IV Bay Commission report
\the pay of electrician has also been made equal to

the supervisor's initial grade i.e. Rs.1400-2300(RPS).
‘ Since so max?benefits have already been provided to

the electricians hence the Railway Board did not felt

it necessary to &e restructure the post of electrician.

11. That the contents of paras 6 (Q) and (R) of the
application so far it is a matter of record is

admitted but rest of the contents of the para are

denied,

'

12, That the contents of para 6 (3S) of the application
are denied. No such representations of the applicants

are ever received by the office of the respondents.

13, That the contents of para 6 (T) of the application

\ are denied.,

% 14, That in reply to the contents of paras 7 and 8 of

\ the application it is stated that the applicants are

\ oo . not entitled for any such reliefs as claimed.

......5
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BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL
CIRCUIT BENCH : LUCKNOWe

O.A. No. 229/88(L)

' G
HARISH CHANDRA SRIVASTAVA & ORBe eesees APPLICANTS
VERSUS
UNION OF INDIA & OTHERS eecence RESPONDENTS.

REJOINDER AFFIDAVIT OF
APPLICANTS.

-

I, K.P. Pandey, Adult, S/o Shri R.N.Pandey,
Electrician, Office of the Sre. Electrical Foreman,
?xaigkn Train Lightning, Northern Railway, Charbagh,

Lucknow, do hereby state on oath as under :=-

1. That the deponent is one of the Applicants
and is well acquainted with the facts of the case
and hé has also been autﬁoriéed by applicants no.
1 and 2 to swear on their behalf and also to file
RejSinder Affidavit against the Counter-affidavit

filed by the Opp.Parties,

20 That Paras 1 and 2 of the Counter-affidavit

need no comments,

3¢ That the conte%ts of Para 3 of the Counter-
affidavit are incorrect and denied. It is submitted
that the aforesaid application is within time

particularly as per the édmission of the Respondents

Q..CZQ..C
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in paragraph 10 of the Counter-affidavit to the effect
that the Rai‘{way Board did not feel it necessary to
restructure the post of Electrician which clearly

gave a cause of action on the date when the Counter-
affidavit has been filed and served on the applicants
and also when they have refused the re-structuring
the pay scale at par to the other employees similarly
situated and placed and working in the same grade

and pay as well as in the same cadre as the applicants

are working, therefore, the cawse of action is vithin

the limitation period.

4, That Para 4 of the Counter-affidavit needs

no commert Se.

S, That in reply to Paras 5 and 6 of the
Counter-affidavit it is submitted that the
promotions given to the Applicané? are in

accordance with the Railway Serﬁice‘Rulese

6. That paras 7 and 8 of the Counter-affidavit

need no comments,

7o That in reply to Para 9 of the Counter-
affidavit the contents of Para 6 (N) and (0) of the

application are reiterated,

Be. That in reply to Para 10 of the counter-

Woih”

0 4%%affidavit it is submitted thaﬁ as admitted by the
ﬂ/"dkjl Respondeﬁts that the applicaﬂ%s are discharging
the duties of the Supervisor which is in higher rank
and responsibility, therefore, they are more entitled‘

to get their posts as restructured at par to the persons

2

060 s sPpove
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working in the same cadre and agrade and scale.

It is further submitted that admittedly the
applicants are discharging their duties 6n higher
rank and bear more responsibility to other Grade
I Electrician and Fitters and, therefore, they are
entitled to the benefit of restructuring of post
proportionately at par to other employees to whom
the Respondents had allowed and re-structured their
posts in higher pay scale. It is further submitted
that the reply given by the Railway Board amounts to
arbitrary action and hostile discrimination in the
matter of restructuring the posts of the applicants
which violates the provisions of Articles 14, 16 as

well Article 39(d) of the Constitution of India.

9. That in reply to Para 11 of the Counter-
affidavit the convents of Para 6(o) and (R) are

reiterated,

10, That in reply to Para 12 of the counter-

affidavit it is sulynitted that the representations
filed by the applicants were duly received by the
Respondents and in support of that the applicants

are enclosing the photostat copy of the receirpte.

11, That the contents of Paras 13 and 14 of the

counter~affidavit are denied and in reply to that it

is submitted that the applicants are fully entitled to

get their posts re~-structured by Respondents and also
to get all necessary consequential benefits of higher
pay scale and arrearsof salary at par to the persons
working in £he same pay scale, grade and cadres

.00040000
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12, That in reply to Paras (a) and (b) of Para 14
it is submitted that the Railway Board and Unionof
India are responsible to accede the claimof the
Applicants as seft out in the application ard the Railway
Board is well mio% represented in thg instamt case,
therefore, the application is liable to be allowed with
‘heavy coste The application itself is within time
as the period of limitation will run f rom the date of
refusal and not otherwises
13. That Para 15 of the counter-affidavit needs no
comrsients. )
e, 2’§°‘ - DEPONENT.
\
Verification
I I, the_‘above named deponent, dé hereby verify
A - -\"..‘ “Ethat the contents of Para C
’ .ﬁf"\of this Rejoinder-affidavit are t;rue to my personal
\\,\ w‘: knowledge and those of paras , b
\ ‘/< are believed by me to be true on the basis of records
T fb.:é "/ amd those of paras , ~ are
believed to be correct on the basis of legal advice
tendered, ¢
&y T

( Signed and verlfled at thlsl{’(, 'day of Desember, /

3
at Lucknowe
lfL 30 wa b-L Y. J)” - liw DEPONENT:

\) 3t T4
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"i, - The Divl.Railwey lanager,
Lt . Forthern Railwey,
o8 Ineknove
1 - The 8r.Divl.Electrical Engincer.
N . | T.Rolucknovo T
o 8ar, | » | M .
«-% . Zhrough our Eorthern Rly.Men's Unfon,  Luclimow,
* 1 hovo been gathered lmowlcdge on 15%h T'ob, 188¢ thet tho

5o Ra&lmg Poard wos ploassd o' review and rosvructure the
i Yogo/ Pay Seale of Zeommieal staff of Grade ‘CY & D' of
i lechanieal/Disctrienl branches of Horthorn Rollway., In
& bhis connecltion wo have to subnid that yo Ore wosking
i 0s Bloctrieian in gealo of B 380-560(RS) ond oxe
{ . fn o same cadre € & D of tho other Magh.Doptte =
y of Dorthern Roddway, but our cacd for eoviaulseotmturi:g s
| of Poy/toges hag not bcen considored cad oven nob 4neluded -
-t 4n the Rallwny Doard s order which has reculitcd hostilo
.y, ddsercdnotion with ws. ’ S :
o

%o a L : 3
.4 . ¥3 heroby soguost that your honour noy ldndly refer
" 'our coso to the Radlway Loard poinmting out ggio' __ _

1
.. 'GicSpeponcy ond hositls disercoinntion dono towards us, J
TR Eﬁ_mg I¥indly bo Surther roquested ¢o tho Rallvay Doard !
-~~~  %hat 40 mey plensc Assuc formel orders of review/ a‘f
4n theoe sindlor terns ng tho aforesaid orders for 1
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BEFORE THE LEARNED CENTRAL ADMINISTRATIVE TRIBUN?

LUCKNOW,. ;
QMAM J\)l, 2‘)\(5/(10@
Oo.AoNos 229/88(L)

HARISH CHANDRA SRIVASTAVA & OTHERS eeees. APPLICRS

VERSUS

UNION OF INDIA & OTHERS oessee RESPOI

APPLICATION FOR AMENDMENT

The applicants most humbly submit as unde&<

»/// 1. That the aforesaid case was fixed on
\’ 10.4+1990 for final hearing and during the course
\/ of arguments it was poini:ed out that the Railway
&UQ Board has not been impleaded in the description
\:CQ\\ of the Resporndents and to avoid the legal

consequences and defect, the present amendment

is being made.

A, That in column 2 of the description
of the Respondents after Respondeﬁt No. 3 the
following respondent may kindly be allowed to be
added's;

4, Railway Board,
Northern Railway,
through its Chairman,
Baroda House, New Delhie

o\

o'o'o 200 o;-:o;:
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WHEREFORE it is prayed that this
Hon'ble Tribunal be pleased to allow the

aforesaid amendment as prayed.
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: ADVOCATE |
Dateds \,VY\\Q&Q COUNSEL FOR THE APPLICANTS.,
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